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Date of Order: 14.2.96.
A 3/95 (OA 447/93) .
Hardzep Singh «.. Applicant
Vgrsus
Tnicn of India and others oss Peapondsznts
CORAM:
HOL'BLE MP. SOPAL FRISHIA, VICE CHAIFMAN
HOM'BLE ME. O.F. SHAEMA, MEMEER (A)

ORDER
FEF HOI'ELE MF. COPAL ['FISHIA, VICE CHATIRMALT

Appplicant, Hardssp Singh, h4b filed thiz Peviaw Application u/s
of the Administrative Tvibonals Acik, 1985, for reoonsidering/

recalling the ordezr dated 9.1.96 passzd in OB 447/93,

2. Pevizw iz aounght mairdy on the grooand thac since recruitment is

not providzsd in Para-142 of the IPEM, therefoirs, vy way of administrative

=

instructionsg a Jdirect recrvitment could not have been providad snd 25% o
posts could not have keen made reserved. Th: applicant had entzred in
service undzr zrpectation that he will get promciion oo the post of PWI
Grade-I Iat  suddenly, Ly intvroducing 3 separate  gquota for divect
recruitment  for promokbional post,  the 2arvies  conditions have  besn
changzd to hiz Jdztriment. It iz alsc etakad by the applicant that

certain judgements, menktionzd in Pava-11 of

T
P

= Rerlew Applicaiion, have
not kbeen considerad by the court. Ik iz alzo staced thai the Tribunal
did not tzle note of the fact that the applicant is encitlsd to get the

pay; 2calz of F3.700-900 on

-—r

he principle of =jual pay; for zomal work, as
there iz no difference in the worl performed by the PWI Grads-I and PWI
Grade-TT.

3. The power of review may be ewevrceissd on the di izcovery of =zome
new matsrial which was not within th: lnowledge of the party szzking
raview dzapitse Jue erevcias of diligence. Peview can alac ke scught when
the order diaclosss some ervor apparent on the face of the racord. Tha
grounds akabed in thiz application f£all cuczids the ambit of the cases

cUuLwnp ted by Ordzr YLVIT Fule-1 of the Code Civil Proczdurs.

4, Thiz Fevizw Application iz, therefore, dizmiszzd in limine.

\ Crinbug
(O.F. SHAEM (GOPAL FETSHNA)

MEMBER (A) : VICE CHAIFPMAN
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